(By Hon'ble Mr.A.B.Gorthi,A.M,)
Tﬁe applicant in this case challenged the

legality of the penalty imposed upon him by the

: Garrison Engineer, Allghabad. The applicant, a Mazdoor

& _ in the Office of AGE(HES)Vhranasi_undequE,Allahabad

was placed under'suspension on 12,11 .83, served with

the charge memo on 1C,12,.83 and on conclusion of an -

enquiry he was awarded punishment of reduction of

& 5 six stages in the time scale of pay and on an L
- 2 api::eal the said penalty and enquiry were set aside by

; the Chief Engineer, Lucknow Zone. A fresh enquiry

i : ’ followed which culminated again in the penalty of

? *&,f six stages in the time scale of pay from Rs,912/- to

Rs.834/. for two years. The said punishment has been

challenged on several grounds including that the

copy of enquiry report was not furnished before

imposition of the penalty.

2 As has been held in the case of ‘'Union of

India Vs, Mohd,Ramzan Khan' AIR 1991 S,C.471, the
failure to supply the deliquent employee with the

copy of the Enquiry Officer's repart would be
violative of the principle of natural justice and
would vitiate the disciplinary proceeddngs%.&ltheﬁ@EFﬁa

e



Trmmal has juriac!ictitm and pm m
in the cases covered by the judgment of the Hon'ble
Supreme Court in Ramzan Khan's case, mtmithstaﬂ_"".f.;_"i:_.?":"':: |

the fact that the impugnedorder of penalty was 1@@&@&
i e on a date prior to 29,1190,

| f - g Accordingly, the application is allowed and

ke the impugned order is set asidef T—he—aw—l-i-een%—sha%-l
éifﬂ—-‘l'-hG—ﬂf—f—iGH*f—A@mf‘t However, the :

, 1 : respongénts are not precluded from proceedingy further

with the disciplinary enquiry from the stage of
~  giving a ® py of the Enquiry Officer's report to the

applicant’,

4, The application is disposed of in the above

: terms without any order as to costs. Z/M/,
! B v R
. MEMBER (A) VICE CHAIRMAN

Dated: February 18,1992
(ug )




